BEFORE THE CENTRAL ADMIMISTRATIVE TRISUMAL
S3ANGALORE BERCH, BANGALORE
DATED THIS THE 26TH DAY OF MARCH, 1987 ;
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In thic epplication which origniatec as W

No.16526 of 1734 before the|High Court of Karna

prayer of the applicent is that order dt. 15.5.
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Annexure B, order dt.5.10.84 a2t Annexure C and order
dt.23.,4.75 at Annexure D be guashed. 3y the first
mentioned order, the Divisjionsl Engineer, Telegraphs,
intimsted that the applicant, = Croup '0O' official who

wes working as Record Keepger in en officisting arrange-
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Seconc menticned order, = Ferte n S.Kantersj Shety
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(R=4), daftry in another office wees trensferred to take

the plece of the applicent, By tre third mentionec

order, & certain P.GnanadaL (R~3) who according to the
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nointed as daftry.
At the time of hesring tuc‘%y, Shri I/.X.Joshi, lesrned
counsel gesve up the praybr%mac n the enplicstion
and nlesded thet Respondents znd 2 be directed to
consider the case of the applicant for promotion to
th: post of daftry in accordancc with his seniority.
According to Shri Joshi, the epplicent was the second
seniormost Broup D official in the test cetegory sas
per the seniority list an 1.1.83. Since then, the
semiormost person hes glready becn promotec end so

the zpplicant is now the seniormost in that grade,

2 Shri D.V.8heilendra|Kumar, learned counsel for
the respondents pointed out thet the preyers ef the

epmlicatﬁgcznnot be #11-wed beceise it is bedly delayed,
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He hes no objection however, t nplicent being
considered for promotion ag daftry in sccorcance with
his seniority and the ruleg governing the subject,
as and when a vecancy of dgftry asrises.
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= . Having heard counsel for both sides, we direct
respondente 1 and 2 to congider the spplicant for

nromotion to the post of Daftry when such s vecancy

arises on the basis of his|seniority and in sccorcdance
with the rules. The prayers in the spplicetion having
.been given up, sre rejected.
da The zpplicetibn is dispased of as indiceted

above, Mo order as to costs.
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